10.

11.
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13.

14.

15.

16.

17.

18.

19.

C

Cable Television Networks (Regulation) Act, 1995 (7 of 1995)

dad callfaord weas (fafrme) rfaf=H, 1995 (1995 @1 7)

Cable Television Networks (Regulation) Amendment Act, 2000 (36 of 2000)
bael Ceilfdord ead (fafe) denes «ifdfsee, 2000 (2000 &7 36)

Cable Television Networks (Regulation) Amendment Act, 2002(2 of 2003)
bael Ceilfdord ead (fafrme) e ifdf s, 2002 (2003 @7 2)

Calcutta High Court (Extension of Jurisdiction) Act, 1953 (41 of 1953)
St Sed ATy (JrfSremRar favarun) srfafrm, 1953 (1953 &1 41)
Calcutta High Court (Jurisdictional Limits) Act, 1919 (15 of 1919)
HABl Sed AT (NIRRT HAHAW) Srfaf~rmw, 1919 (1919 &1 15)

Calcutta Metro Railway (Operation and Maintenance) Temporary Provisions Act, 1985
(10 of 1985)

FHAD YT X (AT AR FIRE) Sl Iudy AfAfH, 1985 (1985 &1 10)
Calcutta Pilots Act, 1859 (12 of 1859)

HeABT UTgerc JMfH, 1859 (1859 &I 12)

Calcutta Port (Pilotage) Act, 1948 (33 of 1948)

HAGT T (A ATTER) rfafaH, 1948 (1948 &7 33)

Caltex [Acquisition of Shares of Caltex Oil Refining (India) Limited and of the Undertakings in
India of Caltex (India) Limited] Act, 1977 (17 of 1977)

Pl [Blecd 3Mga Regf Efea) fafies & IR qen dreew (Sfean) fafics & ara # Susmal &1
3o srfafs, 1977 (1977 &1 17)

Cancellation of General Elections in Punjab Act, 1991 (38 of 1991)

ISIe AR fatas g ififaW, 1991 (1991 &1 38)

Cantonments Act, 1924 (2 of 1924)

BIa= AT, 1924 (1924 F1 2)

Cantonments (Amendment) Act, 1983 (15 of 1983)

B (Fenes) 1fafaH, 1983 (1983 &1 15)

Cantonments (Amendment) Act, 1991 (1 of 1991)

B (W) e, 1991 (1991 &1 1)

Cantonments (Extension of Rent Control Laws) Act, 1957 (46 of 1957)
wra-t (fp=mn fori=ror fafdeit &1 faaR) i, 1957 (1957 &1 46)
Cantonments (House Accommodation) Act, 1923 (6 of 1923)

Bl (8 37Mard) ST, 1923 (1923 &1 6)

Capital Issues (Control) Act, 1947 (29 of 1947)

Uofl oA (Frizron) srfarfee, 1947 (1947 1 29) [FRRA]

Capital Issues (Control) Repeal Act, 1992 (26 of 1992)

Uoft e (Frizrmon) e sifefas, 1992 (1992 @1 26)

Cardamom Act, 1965 (42 of 1965)

g AT, 1965 (1965 HT 42)

Cardamom (Amendment) Act, 1977 (26 of 1977)

garadl (dene) rffRm, 1977 (1977 &1 26)
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38.
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40.
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Carriage by Air Act, 1972 (69 of 1972)

foass aifefaH, 1972 (1972 &7 69)

Carriers Act, 1865 (3 of 1865)

qEdH AR, 1865 (1865 & 3)

Caste Disabilities Removal Act, 1850 (21 of 1850)

Sfar feratran faror sifefee, 1850 (1850 @7 21)

Cattle-trespass Act, 1871 (1 of 1871)

Ty e e, 1871 (1871 &1 1)

Cattle-trespass (Amendment) Act, 1921 (17 of 1921)

uY] AR (Fenes) A, 1921 (1921 &1 17)

Census Act, 1948 (37 of 1948)

STRTOTT A, 1948 (1948 &1 37)

Census (Amendment) Act, 1993 (11 of 1994)

SO (FeneE) ifafaH, 1993 (1994 &1 11)

Central Agricultural University Act, 1992 (40 of 1992)

ol PN fazafdqerre e, 1992 (1992 &1 40)

Central Board of Direct Taxes (Validation of Proceedings) Act, 1971 (37 of 1971)
DT T IR 9IS (BRI &1 fafmr=aeon) ifefrm, 1971 (1971 &1 37)
Central Boards of Revenue Act, 1963 (54 of 1963)

DT IO 1S AR, 1963 (1963 FT 54)

Central Duties of Excise (Retrospective Exemption) Act, 1986 (45 of 1986)
bald Sce-Yoob (Ycelel ge) ifefad, 1986 (1986 &1 45)

Central Educational Institutions (Reservation in Admission) Act, 2006 (5 of 2007)
P et wRen (yaw # rRerwn) AfdfRE, 2006 (2007 FT 5)

Central Excise Act, 1944 (1 of 1944)

D IAE-Yob AMARH, 1944 (1944 HT 1)

Central Excise Laws (Amendment and Validation) Act, 1982 (58 of 1982)

bard IAE-Yoob (A (e R faftmr=avon) 1, 1982 (1982 &1 58)

Central Excises and Customs Laws (Amendment) Act, 1991 (40 of 1991)

Hard IAE-Yodb IR ATged fAfy (Fene) rfafem, 1991 (1991 &1 40)

Central Excises and Salt (Amendment) Act, 1985 (79 of 1985)

Do IAE-Yob AR TS (AeNe) AfAf=m, 1985 (1985 HT 79)

Central Excises and Salt and Additional Duties of Excise (Amendment) Act, 1980
(6 of 1980)

D IAE-Yob AR THD qAT AT Ie-Yoob (Feed) 1w, 1980 (1980 1 6)
Central Excises (Conversion to Metric Units) Act, 1960 (38 of 1960)

B SAe-gedh (Hied wraw FuRed=) «fafaw, 1960 (1960 @1 38)

Central Excise Tariff Act, 1985 (5 of 1986)

bard IAUE-Yob RN SIETRH, 1985 (1986 T 5)

Central Excise Tariff (Amendment) Act, 2004 (5 of 2005)
Hald IATE-Yoob <SRG (FANEH) 3fAFTH, 2004 (2005 &7 5)

Central Industrial Security Force Act, 1968 (50 of 1968)
Do e e aa I aH, 1968 (1968 &1 50)
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Central Industrial Security Force (Amendment) Act, 1983 (14 of 1983)
el S YRefl ao1 (Fare) srafas, 1983 (1983 &1 14)
Central Industrial Security Force (Amendment) Act, 1989 (20 of 1989)
el S YRefl ao1 (FareH) Srafas, 1989 (1989 &1 20)

Central Industrial Security Force (Amendment and Validation) Act, 1999 (40 of 1999)

bard SRS Y&l Il (Fene AR fAfermr=ansvn) 1M, 1999 (1999 &1 40)
Central Labour Laws (Extension to Jammu and Kashmir) Act, 1970 (51 of 1970)

S o4 fAf (R-FHeR W fawro) sffafrm, 1970 (1970 &1 51)
Central Laws (Extension to Arunachal Pradesh) Act, 1993 (44 of 1993)
Para faf (Srevmae ueer wR favaron) rfafas, 1993 (1993 @1 44)

Central Laws (Extension to Jammu and Kashmir) Act, 1968 (25 of 1968)

B Ay (S-HeiR W Ao sifefre, 1968 (1968 &1 25)
Central Provinces Laws Act, 1875 (20 of 1875)

weg mia fafy srfdfem, 1875 (1875 &1 20)

Central Reserve Police Force Act, 1949 (66 of 1949)
S Rod gfera a1 sifdfem, 1949 (1949 &7 66)

Central Road Fund Act, 2000 (54 of 2000)

DT Ash Y AfAFRE, 2000 (2000 BT 54)

Central Road Fund (Amendment) Act, 2007 (28 of 2007)
bl Fedh MY (Fengw) AT, 2007 (2007 &1 28)

Central Sales Tax Act, 1956 (74 of 1956)

e fama-ax s, 1956 (1956 &1 74)

Central Sales Tax (Amendment) Act, 1969 (28 of 1969)
Do fama-ax (Fenge) rfaf T+, 1969 (1969 & 28)

Central Sales Tax (Amendment) Act, 1972 (61 of 1972)
burd fahg-Hx (Fene) Irfafrm, 1972 (1972 &1 61)

Central Sales Tax (Amendment) Act, 1976 (103 of 1976)
burd famg-ax (dene) AfAfrm, 1976 (1976 &1 103)
Central Sales Tax (Amendment) Act, 2001 (41 of 2001)
S [Aa-ax (FeheH) Srfaf—M, 2001(2001 & 41)

Central Sales Tax (Amendment) Act, 2005 (3 of 2006)
burd famg-Hr (AeneH) AfA=H, 2005 (2006 BT 3)

Central Silk Board Act, 1948 (61 of 1948)

Do WA 41 AfAFTH, 1948 (1948 BT 61)

Central Silk Board (Amendment) Act, 1982 (13 of 1982)
DT YT 9IS () e, 1982 (1982 @1 13)

Central Silk Board (Amendment) Act, 2006 (42 of 2006)
DT YT 1S () IrfAfH, 2006 (2006 BT 42)

Central Vigilance Commission Act, 2003 (45 of 2003)
BT qdddT AT AfAFTTH, 2003 (2003 FT 45)

Cess and Other Taxes on Minerals (Validation) Act,
@Sl TR YR 3R 37 & (fafemm=ra=on) «ifefas, 1992 (1992 &1 16)

Cess Laws (Repealing and Amending) Act, 2006 (24 of 2006)
Sua fafy (e ofik wenes) «1fdfaw, 2006 (2006 @1 24)
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Chandernagore (Merger) Act, 1954 (36 of 1954)

TR (f[Aerm) srfafrm, 1954 (1954 &1 36)

Chandigarh (Delegation of Powers) Act, 1987 (2 of 1988)
IENTE (IfRTAT BT TATATo) ITfafa, 1987 (1988 &1 2)

Chandigarh Disturbed Areas Act, 1983 (33 of 1983)

IENTe fagger &= SififrM, 1983 (1983 &1 33)

Chandigarh Disturbed Areas (Amendment) Act, 1989 (11 of 1989)

<eTe fagler &= (deirem) orfafH, 1989 (1989 &1 11)

Chaparmukh-Silghat Railway Line and the Katakhal-Lala Bazar Railway Line (Nationalisation)
Act, 1982 (36 of 1982)

JTRAE-RAeTETe Yol A8 3R HIeRad-alldl aT9R Yol dg (rsraavvl) AfIfem, 19082
(1982 T 36)

Charitable and Religious Trusts Act, 1920 (14 of 1920)

Td SR a1 = S1fefrad, 1920 (1920 &1 14)

Charitable Endowments Act, 1890 (6 of 1890)

ud = srfafeE, 1890 (1890 o1 6)

Charitable Endowments (Amendment) Act, 1982 (56 of 1982)

ud = (ene) srfafiem, 1982 (1982 1 56)

Chartered Accountants Act, 1949 (38 of 1949)
TICS IIHISUCUT ITAFTIH, 1949 (1949 HT 38)

Chemical Weapons Convention Act, 2000 (34 of 2000)
MDY AT AFTH, 2000 (2000 BT 34)

Chief Election Commissioner and Other Election Commissioners (Conditions of Service)
Amendment Act, 1993 (4 of 1994)

gy fates smgead R o=y fafes sfge (War k) |eies ifafzm, 1993 (1994 &1 4)
Child Labour (Prohibition and Regulation) Act, 1986 (61 of 1986)
qradw s\ (Ffomy iR ) srfaf=m, 1986 (1986 @1 61)

Child Marriage Restraint Act, 1929 (19 of 1929)

qra faarg sraie ifdf =, 1929 (1929 &1 19)

Child Marriage Restraint (Amendment) Act, 1978 (2 of 1978)

qre1 faqre sraxiy (Wenes) SrfafaH, 1978 (1978 &1 2)

Children Act, 1960 (60 of 1960)

qrereh AfATH, 1960 (1960 H1 60) [FRRA]

Children (Amendment) Act, 1978 (15 of 1978)

qrer (Fenes) ifafeeH, 1978 (1978 &1 15)

Children (Pledging of Labour) Act, 1933 (2 of 1933)

qrAd (57 TR Srfafrm, 1933 (1933 @ 2)

Chit Funds Act, 1982 (40 of 1982)

foe we W, 1982 (1982 &1 40)

Chit Funds (Amendment) Act, 2001 (10 of 2001)

fae we (denem) 1fdf¥, 2001 (2001 &7 10)
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82. Church of Scotland Kirk Sessions Act, 1899 (23 of 1899)
Td 3ME WhIcas fhdh W AW, 1899 (1899 &1 23)
83. Cigarettes (Regulation of Production, Supply and Distribution) Act, 1975 (49 of 1975)
Rre (Sared, ver &R faavor fafrme ) aifdfwm, 1975 (1975 @1 49)
84. Cigarettes and Others Tobacco Products (Prohibition of Advertisement and Regulation of Trade
and Commerce, Production, Supply and distribution) Act, 2003 (34 of 2003)
e 3R o darg Sare (fasme &1 wfome sk @R Jor aifdrsy, Sdred, Wer &R faawer &1 fafres)
AR, 2003 (2003 HT 34)
85. Cinematograph Act, 1952 (37 of 1952)
Taraa MW, 1952 (1952 &1 37)
86. Cinematograph (Amendment) Act, 1981 (49 of 1981)
Fafaa (dene) rfafm, 1981 (1981 &7 49)
87. Cinematograph (Amendment) Act, 1984 (56 of 1984)
gafoa (dene) rfafTe, 1984 (1984 &7 56)

88. Cine-workers and Cinema Theatre Workers (Regulation of Employment) Act, 1981
(50 of 1981)
R HaR &R R e veR (et &t fafeem) sifef=m, 1981 (1981 T 50)
89. Cine-workers and Cinema Theatre Workers (Regulation of Employment) Amendment Act, 1988

(35 of 1988)
R HaR &R R e eveR (e &1 fafee) denes sifefrm, 1988 (1988 &1 35)
90. Cine-workers Welfare Cess Act, 1981 (30 of 1981)
R FHSR Heamor I AR, 1981 (1981 BT 30)
91. Cine-workers Welfare Cess (Amendment) Act, 1993 (37 of 1993)
RIAT FHBR HeaTor IS (Fene) N, 1993 (1993 BT 37)
92. Cine-workers Welfare Fund Act, 1981 (33 of 1981)
R FHER Hearor Y srfaf=m, 1981 (1981 &1 33)
93. Cine-workers Welfare Fund (Amendment) Act, 1987 (26 of 1987)
R FHER Boaror Ay (Fene) srfafem, 1987 (1987 &1 26)

94, Cine-workers Welfare Fund (Amendment) Act, 2001 (56 of 2001)
R FHER Hoaror Ay (Fehe) srfafe=m, 2001 (20017 56)

95. Citizenship Act, 1955 (57 of 1955) (with Rules)
ArRear eifdfeeH, 1955 (1955 @1 57) (o afa)

96. Citizenship (Amendment) Act, 1985 (65 of 1985)
ARTRET (Fenege) rfafH, 1985 (1985 & 65)

97. Citizenship (Amendment) Act, 1986 (51 of 1986)
AR (Fehes) ifafaee, 1986 (1986 &7 51)

98. Citizenship (Amendment) Act, 1992 (39 of 1992)
ATRasaT (i) rfafrad, 1992 (1992 &1 39)

99. Citizenship (Amendment) Act, 2003 (6 of 2004)
ArReEar (Jehes) i, 2003 (2004 &1 6)

100.  Citizenship (Amendment) Act, 2005(32 of 2005)
ArTRasaT (i) rfaf e, 2005 (2005 &7 32)

101.  Civil Courts Amins Act, 1856 (12 of 1856)
Tafder <oy oA MfefaH, 1856 (1856 &1 12)
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Civil Defence Act, 1968 (27 of 1968)

ANTRe, GR&T STafaH, 1968 (1968 &I 27)

Coal Bearing Areas (Acquisition and Development) Act, 1957 (20 of 1957)
PIIAT ORS &7 (315 MR fadwm) iffrm, 1957 (1957 &1 20)

Coal Bearing Areas (Acquisition and Development) Amendment and Validation Act, 1971 (54 of
1971)

P GRS &7 (39 3R ) e iR fftrrgasor sifdfrm, 1971 (1971 &1 54)
Coal Grading Board (Repeal) Act, 1959 (17 of 1959)

B Sofiaxur 1S () srfafeas, 1959 (1959 &1 17)

Coal India (Regulation of Transfers and Validation) Act, 2000 (45 of 2000)

Brat Sfear (faxont &1 fafm &k fafdm=rason) eifdfeas, 2000 (2000 @1 45)

Coal Mines (Conservation and Development) Act, 1974 (28 of 1974)

P W (Aeqor iR famr) srfefem, 1974 (1974 &1 28)

Coal Mines (Conservation and Development) Amendment Act, 1985 (55 of 1985)
P W (AT iR ) e iffraw, 1985 (1985 &1 55)

Coal Mines Labour Welfare Fund Act, 1947 (32 of 1947)

PIIAT @ 519 Hearor A iR, 1947 (1947 &1 32) [FRRMA]

Coal Mines Labour Welfare Fund (Amendment) Act, 1972 (70 of 1972)

PIIAT WA 319 Hearo Hf (Fenes) [ffrm, 1972 (1972 &1 70)

Coal Mines Labour Welfare Fund (Amendment) Act, 1981 (25 of 1981)

PIIT W 519 dearor Y (Fene) o=, 1981 (1981 BT 25)

Coal Mines Labour Welfare Fund (Repeal) Act, 1986 (27 of 1986)

PIIAT W 39 Hearo HfY (FRaw) srfafs, 1986 (1986 & 27)

Coal Mines (Nationalisation) Act, 1973 (26 of 1973)

HIIAT W (TSR0 AR, 1973 (1973 T 26)

Coal Mines (Nationalisation) Amendment Act, 1993 (47 of 1993)

BRI W (TSARIN) Feg A, 1993 (1993 FT 47)

Coal Mines Nationalisation Laws (Amendment) Act, 1978 (22 of 1978)

BT W ICABRYl A (Fenegs) ifafaH, 1978 (1978 &1 22)

Coal Mines Nationalisation Laws (Amendment) Act, 1986 (57 of 1986)

BT W ICAHRYl i (Fenes) 1fafa4, 1986 (1986 &1 57)

Coal Mines Provident Fund and Miscellaneous Provisions Act, 1948 (46 of 1948)
Prye @ Afasy Ay o yarol Sudy SR, 1948 (1948 &7 46)

Coal Mines (Taking Over of Management) Act, 1973 (15 of 1973)

DI @ (F4g-Tg0T) IrfAFRM, 1973 (1973 F1 15)

Coal Mines Provident Fund and Miscellaneous Provisions (Amendment) Act, 1996
(23 of 1996)

B @ Afasr Ay ik gl Sudy (Fene) e, 1996 (1996 BT 23)
Coast Guard Act, 1978 (30 of 1978)
T AARM, 1978 (1978 & 30)

Coast Guard (Amendment) Act, 2002 (44 of 2002)
dewtd (Jehes) S1fafad, 2002(2002 FT 44)
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Coastal Acquaculture Authority Act, 2005 (24 of 2005)
TqC STAPY Tferepro A4, 2005 (2005 61 24)

Coasting Vessels Act, 1838 (19 of 1838)

TSI ST AR, 1838 (1838 &1 19)

Coconut Development Board Act, 1979 (5 of 1979)

TiRTe faerT are srfaf=m, 1979 (1979 &1 5)

Coconut Development Board (Amendment) Act, 1987 (21 of 1987)
TR e 1S (Fene) =, 1987 (1987 &7 21)

Code of Civil Procedure, 1908 (5 of 1908)

Tafaer ufspar wfgan, 1908 (1908 &1 5)

Code of Civil Procedure (Amendment) Act, 1956 (66 of 1956)
ffaer ufehar fedr (Wenge) fefaw, 1956 (1956 @1 66)

Code of Civil Procedure (Amendment) Act, 1976 (104 of 1976)
fafaet uforar dfear (FFenem) rfafeas, 1976 (1976 &1 104)

Code of Civil Procedure (Amendment) Act, 1999 (46 of 1999)
ffaer gfchan wfedr (Wenge) e s, 1999 (1999 @1 46)

Code of Civil Procedure (Amendment) Act, 2002 (22 of 2002)
Rafaetr uforar <ifear (FFenem) rfafam, 2002 (2002 @1 22)

Code of Criminal Procedure, 1973 (2 of 1974)

<s ufdear |fgdm, 1973 (1974 &7 2)

Code of Criminal Procedure (Amendment) Act, 1978 (45 of 1978)
< yfshar diadn (dene) Afafras, 1978 (1978 1 45)

Code of Criminal Procedure (Amendment) Act, 1980 (63 of 1980)
< uforar <dfear (FFenem) rfafaH, 1980 (1980 & 63)

Code of Criminal Procedure (Amendment) Act, 1988 (32 of 1988)
< yfshar diadn (dene) Afafras, 1988 (1988 1 32)

Code of Criminal Procedure (Amendment) Act, 1990 (10 of 1990)
< vfshar diadn (dene) Afafra, 1990 (1990 T 10)

Code of Criminal Procedure (Amendment) Act, 1991 (43 of 1991)
< uftrar <dfear (FFenem) rfafaH, 1991 (1991 &1 43)

Code of Criminal Procedure (Amendment) Act, 1993 (40 of 1993)
< yfshar diadn (dene) Afafras, 1993 (1993 T 40)

Code of Criminal Procedure (Amendment) Act, 2001 (50 of 2001)
< yfshar diadn (dene) Afafr, 2001 (2001 1 50)

Code of Criminal Procedure (Amendment) Act, 2005 (25 of 2005)
< vfshar diadn (dene) Afafr=, 2005 (2005 1 25)

Code of Criminal Procedure (Amendment) Amending Act, 2006 (25 of 2006)
< vfshar wfgan (dene) deneadsrl e, 2006 (2006 &1 25)

Coffee Act, 1942 (7 of 1942)

BTHT AR, 1942 (1942 &1 7)

Coffee (Amendment) Act, 1985 (48 of 1985)
BB (FeNe) Srfaf=m, 1985 (1985 T 48)
Coffee (Amendment) Act, 1994 (23 of 1994)
BB (FeNe) Srfaf=m, 1994 (1994 T 23)




144,

145.

146.

147.

148.

149.

150.

151.

152.

153.

154.

155.

156.

157.

158.

159.

160.

161.

162.

163.

164.

19

Coinage Act, 1906 (3 of 1906)

Ryaept fmtor rff=™, 1906 (1906 @1 3)

Coinage (Amendment) Act, 1985 (33 of 1985)

Ryaepr fmtor (Aeme) orffm, 1985 (1985 &1 33)

Coir Industry Act, 1953 (45 of 1953)

BRI AT A, 1953 (1953 T 45)

Coir Industry (Amendment) Act, 1994 (41 of 1994)

HIR TN (Fene) A=, 1994 (1994 T 41)

Coking Coal Mines (Emergency Provisions) Act, 1971 (64 of 1971)
PIHDHRI HITAT W (AT Iued) A=, 1971 (1971 T 64)
Coking Coal Mines (Nationalisation) Act, 1972 (36 of 1972)
PIHHN DITAT W (TSGIHR0N) A, 1972 (1972 FT 36)

Collection of Statistics Act, 1953 (32 of 1953)

wifersa dwgr rfafa+, 1953 (1953 &1 32)

Colonial Courts of Admiralty (India) Act, 1891 (16 of 1891)

ATt fawere Sufderes <marery (WRd) A, 1891 (1891 &1 16)
Colonial Prisoners Removal (Repeal) Act, 2001 (12 of 2001)

Salae ot Reaer (Frae) sifafi=m, 2001 (2001 &1 12)
Commander-in-Chief (Change in Designation) Act, 1955 (19 of 1955)
PHTE-ST-A% (FaTi¥ere gRacd) ifdfm, 1955 (1955 &1 19)
Commercial Documents Evidence Act, 1939 (30 of 1939)

QoI axarast A1ed STfafRm, 1939 (1939 T 30)

Commission for Protection of Child Right Act, 2005 (4 of 2006)
qreldh JAMTHR W] AN ATFRMA, 2005 (2005 T 4)

Commissions of Inquiry Act, 1952 (60 of 1952)

ST ST SrfafR, 1952 (1952 T 60)

Commissions of Inquiry (Amendment) Act, 1971 (79 of 1971)
SIE MR (FeMes) Aff=m, 1971 (1971 &1 79)

Commissions of Inquiry (Amendment) Act, 1988 (33 of 1988)
ST SR (Aemer) rfafm, 1988 (1988 &1 33)

Commissions of Inquiry (Amendment) Act, 1986 (36 of 1986)
SITE AR (Aehes) A, 1986 (1986 HT 36)

Commissions of Inquiry (Amendment) Act, 1990 (19 of 1990)
SIE JAMART (HeMeH) A, 1990 (1990 HT 19)

Commission for Protection of Child Right Act, 2005 (4 of 2006)
ITAd AMTHR HE0T AT JfAFTH, 2005 (2006 HT 4)

Commission for Protection of Child Right (Amendment) Act, 2006 (4 of 2007)
ITAAd AMTHR HRE0T AN (M) SrfAFTH, 2006 (2007 T 4)

Commission of Sati (Prevention) Act, 1987 (3 of 1988)
¥l (Faron) aifefas, 1987 (1988 &1 3)

Companies Act, 1956 (1 of 1956)

Hu rfSf T, 1956 (1956 &1 1)
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Companies (Amendment) Act, 1974 (41 of 1974)
HUr (Fenee) ifdfaH, 1974 (1974 &1 41)
Companies (Amendment) Act, 1977 (46 of 1977)
HU (FeNee) AfAFRA, 1977 (1977 1 46)
Companies (Amendment) Act, 1985 (35 of 1985)
HU (M) AfAfFH, 1985 (1985 T 35)
Companies (Amendment) Act, 1988 (31 of 1988)
HU (e AfAfRH, 1988 (1988 &7 31)
Companies (Amendment) Act, 1996 (5 of 1997)
DU (Heee) AMAFRE, 1996 (1997 T 5)
Companies (Amendment) Act, 1999 (21 of 1999)
BU (FeeE) e, 1999 (1999 @7 21)
Companies (Amendment) Act, 2000 (53 of 2000)
DU (e AAFRA, 2000 (2000 T 53)

Companies (Amendment) Act, 2001 (57 of 2001)
U (Feee) AAFRA, 2001 (2001 HT 57)
Companies (Amendment) Act, 2002 (1 of 2003)
U (Heee) AMAFRE, 2002 (2003 &7 1)

Companies (Second Amendment) Act, 2002 (11 of 2003)

HUHT (AN e ffafE, 2002 (2003 BT 11)

Companies (Amendment) Act, 2006 (8 of 2006)
U (Heee) AMAFRME, 2006 (2006 HT 8)

Companies (Donations to National Funds) Act, 1951 (54 of 1951)

HU (g feat § |) srfdfes, 1951 (1951 &1 54)
Companies (Profits) Surtax Act, 1964 (7 of 1964)
B () rfaax A, 1964 (1964 BT 7)
Company Secretaries Act, 1980 (56 of 1980)

S AfTd A=A, 1980 (1980 & 56)

Companies (Surcharge on Income-tax) Act, 1971 (62 of 1971)

HU (M- TR IMIYR) A, 1971 (1971 &7 62)

Companies (Temporary Restrictions on Dividends) Act, 1974 (35 of 1974)

BUHA (AT W SRR fdwe) srfafrm, 1974 (1974 &1 35)

Companies (Temporary Restrictions on Dividends) Amendment Act, 1975 (28 of 1975)
HUAT (SATHIEN TR IRRAT fd=e) ehes srfafaH, 1975 (1975 &1 28)

Competition Act, 2002 (12 of 2003)
yfoeae! srfarfes, 2002 (2003 &7 12)

Comptroller and Auditor General’s (Duties, Powers and Conditions of Service) Act, 1971 (56 of

1971)

RS- HeTelamRieTd (doed, Sfdaat qem Jar ot o) srfafas, 1971 (1971 &1 56)

Comptroller and Auditor General’s (Duties, Powers and Conditions of Service) Amendment Act,

1984 (2 of 1984)

s HeTeramRied (dda, Sfdaal qem Jdr & o) denge rfafad, 1984 (1984 &7 2)
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Comptroller and Auditor General’s (Duties, Powers and Conditions of Service) Amendment Act,
1987 (50 of 1987)

s HeTelamRied (dda, Sfdaal qem Jdr & o) denge orfdfas, 1987 (1987 &7 50)

Comptroller and Auditor General’s (Duties, Powers and Conditions of Service) Amendment Act,
1994 (51 of 1994)

FRIAG-AEEINIEd (Beied, Tfaadl aAT |1 B o) Heng JAFH, 1994 (1994 &1 51)
Compulsory Deposit Scheme Act, 1963 (21 of 1963)

rfrard e v srfafm, 1963 (1963 &1 21)

Compulsory Deposit Scheme (Income-tax Payers) Act, 1974 (38 of 1974)

rfard e ¥ (JmI-ax <) A, 1974 (1974 &1 38)

Compulsory Deposit Scheme (Income-tax Payers) Amendment Act, 1981 (23 of 1981)
rfard 8T ¥ (Jma-ax gran) dened Sifdf e, 1981 (1981 &1 23)

Compulsory Deposit Scheme (Income-tax Payers) Amendment Act, 1985 (25 of 1985)
Jfar e o (3MI-ax ) |ened 1S, 1985 (1985 HT 25)

Conservation of Foreign Exchange and Prevention of Smuggling Activities Act, 1974 (52 of
1974)

el a1 Feror SR avendt fawvr ifafes, 1974 (1974 &1 52)

Conservation of Foreign Exchange and Prevention of Smuggling Activities (Amendment) Act,
1975 (35 of 1975)

Jo=ft a1 HRRI0T SR aweR fawur (Heier) sifafieE, 1975 (1975 1 35)

Conservation of Foreign Exchange and Prevention of Smuggling Activities (Amendment) Act,
1976 (20 of 1976)

IoRft a1 HRRI0T SR awR fawur (Heier) sifafieE, 1976 (1976 &1 20)

Conservation of Foreign Exchange and Prevention of Smuggling Activities (Second
Amendment) Act, 1976 (90 of 1976)

it ga1 W=eror iR awendt fawur (fecfir wemes) sifefraw, 1976 (1976 @1 90)

Conservation of Foreign Exchange and Prevention of Smuggling Activities (Amendment) Act,
1984 (58 of 1984)

faceft a1 deTor iR avedt fawur (deier) «iffiem, 1984 (1984 &1 58)

Conservation of Foreign Exchange and Prevention of Smuggling Activities (Amendment) Act,
1987 (23 of 1987)

faceft a1 deTor iR avedt frawur (deier) «iffiem, 1987 (1987 @1 23)

Conservation of Foreign Exchange and Prevention of Smuggling Activities (Amendment) Act,
1990 (27 of 1990)

faceft a1 FeT0r iR avedt fawur (Heier) «1fffe, 1990 (1990 @1 27)

Conservation of Foreign Exchange and Prevention of Smuggling Activities (Amendment) Act,
1993 (52 of 1993)

el ga1 FeT07 SfR aweRdl fawur (Heie) «ifafie™, 1993 (1993 &1 52)

Conservation of Foreign Exchange and Prevention of Smuggling Activities (Amendment) Act,
1996 (15 of 1996)

Jo=ft o1 HRI0T SR AR fawur (Heier) o1, 1996 (1996 T 15)
Constitution of India
ARG &1 Afdem=
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Constitution of India (Pocket Edition)

HRA P e (St dxamwon)

Constitution (Forty-sixth Amendment) Act, 1982
Sfagr (foareiadl dene) rfef, 1982
Constitution (Sixty-second Amendment) Act, 1989
Afae (raeal dene) rfafaH, 1989

Constitution (Sixty-third Amendment) Act, 1989
Sfae (Rsar denge) Srfafr™, 1989

Constitution (Sixty-fourth Amendment) Act, 1990
Hfae™ (drTeal |eege) TR, 1990

Constitution (Sixty-fifth Amendment) Act, 1990
dfae (Great denes) s, 1990

Constitution (Sixty-sixth Amendment) Act, 1990
Sfae (foarTeal were) AfAFRM, 1990

Constitution (Sixty-seventh Amendment) Act, 1990
A (Fsdodi |elgs) IrffaH, 1990

Constitution (Sixty-eighth Amendment) Act, 1991
Afae (rededt denes) srffeH, 1991

Constitution (Sixty-ninth Amendment) Act, 1991
GG (STecRal Fenge) AfeaH, 1991
Constitution (Seventieth Amendment) Act, 1992

Afae (Tt denes) s, 1992
Constitution (Seventy-first Amendment) Act, 1992

g™ (ghgaxal denge) A, 1992
Constitution (Seventy-second Amendment) Act, 1992

AfAgm (Fgaral dene) rfafrm, 1992
Constitution (Seventy-third Amendment) Act, 1993

Sfagr (frgaral dene) srfafrm, 1993
Constitution (Seventy-fourth Amendment) Act, 1993

Gfagr (diedRal wengs) STfafaHd, 1993
Constitution (Seventy-fifth Amendment) Act, 1993

g (TeERal dene) srfafrm, 1993
Constitution (Seventy-sixth Amendment) Act, 1994

Gfagr (fogxRal weies) srafaH, 1994
Constitution (Seventy-seventh Amendment) Act, 1995

GG (FdgaRal dene) srfafrm, 1995
Constitution (Seventy-eighth Amendment) Act, 1995

g™ (srsgcRal weles) SrfafaH, 1995
Constitution (Seventy-ninth Amendment) Act, 1999

GG (SARATal dene) A, 1999
Constitution (Eightieth Amendment) Act, 2000

GG (3rdftai dene) Afafrm, 2000
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222.  Constitution (Eighty-first Amendment) Act, 2000
GG (gerRmdtal denge) A=, 2000

223.  Constitution (Eighty-second Amendment) Act, 2000
GG (qarital denee) Afafrm, 2000

224.  Constitution (Eighty-third Amendment) Act, 2000
<ifaem (forrfrat denem) ifaf=™, 2000

225.  Constitution (Eighty-fourth Amendment) Act, 2001
Afae (FRRIEt dene) i eH, 2001

226.  Constitution (Eighty-fifth Amendment) Act, 2001
Afae (warftat deneE) erfafrm, 2001

227.  Constitution (Eighty-sixth Amendment) Act, 2002
<ifaem (farftat enes) sifafas, 2002

228.  Constitution (Eighty-seventh Amendment) Act, 2003
Afae (Farftal deeE) eifafm, 2003

229.  Constitution (Eighty-eighth Amendment) Act, 2003
<ifaer (sreardtar wenes) rfafaw, 2003

230.  Constitution (Eighty-ninth Amendment) Act, 2003
Afae™ (Farfiat dene) rfafH, 2003

231.  Constitution (Ninetieth Amendment) Act, 2003
e (Feyat dehes) fdfm, 2003

232.  Constitution (Ninety-first Amendment) Act, 2003
Afae™ (3Rmamar deneE) rfafm, 2003

233.  Constitution (Ninety-second Amendment) Act, 2003
Afaeg  (@aat denes) srfaf, 2003

234.  Constitution (Ninety-third Amendment) Act, 2005
Afae (oRdar denem) srfaf=m, 2005

235. Constitution (Ninety—fourth Amendment) Act, 2006

Afae (dRmdar deneE) rfafaH, 2006

236.  Constitution (Schedule Castes) Order (Amendment) Act, 2002 (25 of 2002)
Sfem (erggfa Shfor) emaer (Wenee) rfafRm 2002 (2002 FT 25)
237.  Constitution (Scheduled Castes) Orders (Amendment) Act, 1990 (15 of 1990)
e (rggfaa Sifor) smaer (deiee) AffE, 1990 (1990 T 15)
238.  Constitution (Scheduled Castes and Scheduled Tribes) Orders (Amendment) Act, 2002 (32 of
2002
Gﬁﬁﬂ’zf (er™afer SforRit ofR g STt s (Heie) Siffi™, 2002 (2002 &1 32)
239.  Constitution (Scheduled Castes) Orders (Second Amendment) Act, 2002 (61 of 2002)
wfqem (rggfaa i) saer (GERT Hees) sifefaH, 2002 (2002 @1 61)
240.  Constitution (Scheduled Tribes) Orders (Amendment) Act, 1987 (43 of 1987)
<faer (erggfua S e (WengH) i, 1987 (1987 &1 43)
241.  Constitution (Scheduled Tribes) Orders (Amendment) Act, 1991 (36 of 1991)
fagr (g STt e (deieH) A, 1991 (1991 H1 36)
242.  Constitution (Scheduled Tribes) Orders (Amendment) Act, 2003 (47 of 2003)
<faer (erggfua S e (W) i, 2003 (2003 61 47)
243. Constitution (Scheduled Tribes) Orders (Second Amendment) Act, 1991 (39 of 1991)

e (Srggfaa SISl e (GE%1 WengE) AR, 1991 (1991 &1 39)
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Consumer Protection Act, 1986 (68 of 1986)

SUHTET HRET0T AT, 1986 (1986 &1 68)

Consumer Protection (Amendment) Act, 1991 (34 of 1991)
SUHISKT ARET (FeNe) Sfafad, 1991 (1991 &I 34)
Consumer Protection (Amendment) Act, 1993 (50 of 1993)
SYHISRIT AET0T (Fehe) S, 1993 (1993 T 50)

Consumer Protection (Amendment) Act, 2002 (62 of 2002)
SYHISRIT AET0T (Fehe) SrfafR—M, 2002 (2002 HT 62)

Contempt of Courts Act, 1971 (70 of 1971)
SR 3GHM AW, 1971 (1971 &1 70)

Contempt of Courts (Amendment) Act, 1976 (45 of 1976)
AT JAGAT (g AT, 1976 (1976 &1 45)

Contempt of Courts (Amendment) Act, 2006 ( 6 of 2006)
IR 1A (JFener) A, 2006 (2006 FT 6)

Contingency Fund of India Act, 1950 (49 of 1950)

HRA B MhHHar [ 1fdfa+, 1950 (1950 &1 49)

Contingency Fund of India (Amendment) Act, 1980 (4 of 1980)
HRA &1 3Mhdhar (e (Fenge) srfafas, 1980 (1980 &1 4)

Contempt of Courts (Amendment) Act, 2006 (6 of 2006)
IR 1A (JFene) s, 2006 (2006 FT 6)

Contingency Fund of India (Amendment) Act, 1982 (51 of 1982)
HRA B MHRHHar Y (Fenem) ifdfas, 1982 (1982 &1 51)
Contingency Fund of India (Amendment) Act, 1994 (1 of 1995)
HRA &1 3Mhdhar (e (Fenge) srfafas, 1994 (1995 &1 1)
Contingency Fund of India (Amendment) Act, 1998 (4 of 1998)
HRA &1 3Mhdhar (e (Fenge) srfafa+, 1998 (1998 &1 4)
Contingency Fund of India (Amendment) Act, 1999 (29 of 1999)
HRA B MHRHIHar Y (Fenem) ifdfe, 1999 (1999 @1 29)
Continuance of Legal Proceedings Act, 1948 (38 of 1948)

faferep BRIzl @1 °re] %8 ST ATAFRE, 1948 (1948 T 38)

Contract Labour (Regulation and Abolition) Act, 1970 (37 of 1970)
o1 oW (A @ik Swaren) ifefe, 1970 (1970 &1 37)

Contract Labour (Regulation and Abolition) Amendment Act, 1986 (14 of 1986)
a1 s (e iR Scare) eies rfafH, 1986 (1986 &1 14)
Control of National Highways (Land and Traffic) Act, 2002 (13 of 2003)
I oA R (Y 8fiR ararE) i, 2002 (2003 @1 13)
Converts’ Marriage Dissolution Act, 1866 (21 of 1866)

HuRaddt faarg faee srfaf=m, 1866 (1866 &1 21)

Cooch-Bihar (Assimilation of Laws) Act, 1950 (67 of 1950)
Pa-fagR (faferdl @t gerwmuan) i, 1950 (1950 &1 67)

Co-operative Societies Act, 1912 (2 of 1912)

RN AT AfFRm, 1912 (1912 &1 2)

Copra Cess Act, 1979 (4 of 1979)

WIRT IR AT, 1979 (1979 &1 4) [FRRAA]




266.  Copyright Act, 1957 (14 of 1957)
yfforafder srfafrm, 1957 (1957 &1 14)

267.  Copyright (Amendment) Act, 1983 (23 of 1983)
yfaforafder (dFengm) ifdf e, 1983 (1983 @1 23)

268.  Copyright (Amendment) Act, 1984 (65 of 1984)
yfaferafder (Fenam) ifafes, 1984 (1984 &1 65)

269.  Copyright (Amendment) Act, 1992 (13 of 1992)
yfaforafder (Fengm) ifafaw, 1992 (1992 @1 13)

270.  Copyright (Amendment) Act, 1994 (38 of 1994)
yfaferafder (Fenam) ifdfaw, 1994 (1994 &1 38)

271.  Copyright (Amendment) Act, 1999 (49 of 1999)
yfaferafder (Fenam) ifdfaee, 1999 (1999 &1 49)

272.  Coroners Act, 1871 (4 of 1871)
DRIFR AT, 1871 (1871 BT 4)

273.  Cost and Works Accountants Act, 1959 (23 of 1959)
AT 3R ¥ oRaTaTe 3Tfafe, 1959 (1959 BT 23)

274.  Cost and Works Accountants(Amendment) Act, 2006 (7 of 2006)
AT 3R HhH ot@rTet (Fne) Srfafer, 2006 (2006 &1 7)

275.  Cotton Cloth Act, 1918 (23 of 1918)
et st AfAfTd, 1918 (1918 &1 23) [FRR4A]

276.  Cotton Cloth (Repeal) Act, 2000 (25 of 2000)

25

It ol (FRE) aAfaf=m, 2000 (2000 1 25) [FRRA]
277.  Cotton, Copra and Vegetable Oils Cess (Abolition) Act, 1987 (4 of 1987)
BN, QEIIRT 3R aRAfy ol UG (SATe) AR, 1987 (1987 &1 4)
278.  Cotton Ginning and Pressing Factories Act, 1925 (12 of 1925)
HUTH 3MeTg 3R TaTS HREMT AR, 1925 (1925 BT 12)
279.  Cotton Ginning and Pressing Factories (Repeal) Act, 1998 (2 of 1999)
BN T 3R garg drREmT () rfdf s, 1998 (1999 &1 2)
280.  Cotton Textiles Cess Act, 1948 (7 of 1948)
eIl g SURR JETIH, 1948 (1948 &1 7) [FRRAT]
281.  Cotton Textile Cess (Repeal) Act, 2000 (19 of 2000)
el g Suhx (=) srfef=E, 2000 (2000 61 19)
282.  Cotton Textile Compnies (Management of Undertakings and Liquidation or Reconstruction) Act,
1967 (29 of 1967)
Il SIS B (SUHH! BT Jae JAT FHIIT AT YIiaA) ATH, 1967 (1967 BT 29)
283.  Cotton Transport Act, 1923 (3 of 1923)
SN IRaE AW, 1923 (1923 &1 3) [FRRAE]
284. Cotton Transport Repeal Act, 1995 (19 of 1995)
BN gRaes Ra 1fefaH, 1995 (1995 @1 19)
285.  Countess of Dufferin’s Fund Act, 1957 (63 of 1957)
HTSCH 3MH SHiv i rfdf e, 1957 (1957 &1 63)

286.  Countess of Dufferin’s Fund (Repeal) Act, 2002 (65 of 2002)
HIScH A% SHivA [ (e sifdfm, 2002 (2002 @1 65)
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Court-fees Act, 1870 (7 of 1870)
SIRTAT B ATTH, 1870 (1870 HT 7)

Credit Information Companies (Regulation) Act, 2005 (30 of 2005)
gy fawges SRl wuel (fafawe) i, 2005 (2005 @1 30)

Criminal and Election Laws (Amendment) Act, 1969 (35 of 1969)
< a1 fares fafd (deiem) «ifefm, 1969 (1969 &1 35)
Criminal Law Amendment Act, 1932 (23 of 1932)
< fafyy wengm arfafes, 1932 (1932 &7 23)

Criminal Law Amendment Act, 1938 (20 of 1938)
< fafdy denge =™, 1938 (1938 &7 20)

Criminal Law Amendment Act, 1952 (46 of 1952)
<5 fafdy denge i, 1952 (1952 @1 46) [FRRAE]
Criminal Law Amendment Act, 1961 (23 of 1961)
< fafyy wengm rfafas, 1961 (1961 &7 23)

Criminal Law (Amendment) Act, 1972 (31 of 1972)
<3 fafy (denem) «ifafas, 1972 (1972 &1 31)

Criminal Law (Amendment) Act, 1983 (43 of 1983)

< fafdy (denegm) «ifafw, 1983 (1983 @1 43)

Criminal Law (Second Amendment) Act, 1983 (46 of 1983)
< fafy (facir <deme) orfafm, 1983 (1983 &1 46)

Criminal Law Amendment (Amending) Act, 1985 (44 of 1985)
< fafyy wenem (eiemam) ifdfm, 1985 (1985 T 44)

Criminal Law Amendment (Amending) Act, 1990 (9 of 1990)

<s fafy Fenge (dengaer) S1fafaH, 1990 (1990 @1 9)

Criminal Law (Amendment) Act, 1993 (42 of 1993)

< fafdy (enem) sifdf=m, 1993 (1993 &1 42)

Criminal Law (Amendment) Act, 2005 (2 of 2006)

< fafyy (FFenem) orfafH, 2005 (2006 &1 2)

Customs Act, 1962 (52 of 1962)

Ararges JAfafem, 1962 (1962 &1 52)

Customs (Amendment) Act, 1985 (80 of 1985)

e (deie) 1™, 1985 (1985 T 80)

Customs (Amendment) Act, 1988 (27 of 1988)

ArTeglees (Weie) sTfefm, 1988 (1988 1 27)

Customs (Amendment) Act, 1989 (40 of 1989)

e (deie) 1™, 1989 (1989 T 40)

Customs (Amendment) Act, 1991 (55 of 1991)

e (deie) =™, 1991 (1991 &1 55)

Customs (Amendment) Act, 1998 (8 of 1999)

ArTelee (Wehed) ST, 1998 (1999 1 8)

Customs and Central Excises Laws (Amendment) Act, 1988 (29 of 1988)
AT ed 3R Duly Iure-Yop A (Feie) =™, 1988 (1988 &1 29)

(sm0)
(sm0)

(sm0)
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Customs and Central Excises Laws (Repeal) Act, 2004 (25 of 2004)

AT D 3R Duld Ire-god Ay (FRe) sifaf=M, 2004 (2004 &1 25)

Customs and Excise Revenues Appellate Tribunal Act, 1986 (62 of 1986)

AT MR IUTG-Yodb o1 37Tl ATTHR0T A9, 1986 (1986 FT 62)

Customs, Central Excise and Salt and Central Boards of Revenue (Amendment) Act, 1978 (25 of
1978)

e, D IAE-Yob AR THS qAT Dard Jod drs (Wehe) Afaf=m, 1978 (1978 &1 25)
Customs Duties and Cesses (Conversion to Metric Units) Act, 1960 (40 of 1960)
HTYed 3R UGN (Hied wrae |uRkad) rfaf=M, 1960 (1960 &1 40)

Customs, Gold (Control) and Central Excises and Salt (Amendment) Act, 1973

(36 of 1973)

Hrmgrems, ol () ok dar Sare-god SR T4 (Fehes) ifdifras, 1973 (1973 &1 36)
Customs Tariff Act, 1975 (51 of 1975)

Arrges SR® Afaf=m, 1975 (1975 &1 51)

Customs Tariff (Second Amendment) Act, 1982 (52 of 1982)

Amrgeds <Re (fgdia dne) «ifafm, 1082 (1982 &1 52)

Customs Tariff (Amendment) Act, 1985 (8 of 1986)

Ao <R® (Fenee) srfafas, 1985 (1986 &1 8)

Customs Tariff (Amendment) Act, 1986 (64 of 1986)

ATged R (deie) ffiem, 1986 (1986 T 64)

Customs Tariff (Amendment) Act, 1995 (6 of 1995)

Ao <R® (Fene) srfafas, 1995 (1995 &1 6)

Customs Tariff (Amendment) Act, 2003 (25 of 2003)

Ao SR® () srfafa¥, 2003 (2003 &1 25)

Cutchi Memons Act, 1938 (10 of 1938)

HT A A, 1938 (1938 HT 10)




